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BEFORE THE CENTRAL ADMINISTRATIVE TRIeUNAL 
BANGALORE BUJCHp BANGALORE 

DATED THIS THE FIFTEENTH DAY OF FEBRUARY 1988 

Present 	Hon'ble Shri P. Srinivasan 	 Member (A) 

Hon'ble Shri Ch. Ramakrishna Rao 	00* 	Member 0) 

CONTEMPT OF COURT APPLICATION 26Z87 

H. Srikantaiahp 
No.19—It  IN' Block q  
Rajaiinagarg  Bangalore-560 010. 	 Petitioner 

V* 

Secretary to the Govt. of Indiap 
Ministry of Eflucation & Cultureq  
Department of Education, 
N ew Delhi 	

. 

0.0 Accused 

(Shri M.S. Padmarajaiah . Advocate) 

This Contempt of Court application came up before this Tribunal 

today for hearing. Hon'ble Shri P. Srinivasan, Member (A) made the 

following . 

0 R 0 E R 

By this petition, the petitioner alleges that the Respondents in 

A No.1004/86(T) have commitied contempt of this Tribunal by not 

carrying out the order dated 31.10.1986 passed in the said application. 

This Tribunal, in that ord&r directed as follows-, 

"From the aboje, it is apparent that.  the representation 
made by the applicant has been pending for a lonc, time, 
nearly for five years, and in view of thist  we direct 
the respondemts to dispose of the pending reference 
of the applicant expeditiously and in any case not 
beyond three months from the date of receipt of this 
ordert'. 

The petitioner's contention is that this direction has not so far 

been complied with by the Respondents. Shri M.S.Padmarajaiah, 

learned counsel appearing for the accused—respondents, submits 

that the applicant's representation dated 28.5.1961 (wrongly 

stated as 18.5.1981 in our order dated 31.10.1986) has been disposed 

of by the President and the decision has been communicated to the 
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applicant by letter dated 12.1.198B addressed by the Education 

Officerg  Ministry of Human Resources Devdopment, to the 

applicant. The applicant confirms that he has received the 

said letter,  of 12.1.1988 but submits that the points raised 

in the representation have not been properly dealt with in 

the said reply. 

In so far as the applicant's represcntation has bEen 

disposed of by the Respondents we will have to hold that our 

order dated 31.10.1985 has been complied with and there is no 

case for contempt. It the applicant is not satisfied with the 

said reply he is free. to acitate his grievance in a fresh 

application if he so deems fit. But that cannot be a reason 

for initiatinc contempt of court proceedings against the 

respondents. 

In the resultt  Contempt of Court proceedings are hereby 

C, 	dropped. Parties to bear their own costs. 

"V Sal_ 
MEMIBER (A) 
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applicant by letter dated 12.1.1988 addressed by the Education 

Officerg  Ministry of Human Resources Devdopment, to the 

applicant. The applicant confirms that, he has received the 

said letter of 12.1.1988 but submits.that the points raised 

in the representation have not been properly dealt with in 

the said reply. 

In so Far as the applicant's repreSEntation has been 
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application if he so deems fit. But that cannot be a reason 
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